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CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL EENCH

DA Noi2112/2000 |

New Delhi: this the // = day of OCloker +i2001

HON *BLE MR.S.R.ADIGE,UICE CHAIRMAN(A).,
HON *3LE DR.AZNEDAVALLI,MEMER (3)
Kamal Kumar,

s/o sh.Virender Kumar,

R/o B8, P.S.Mehrauli, .
New Delhi=-T0, oooooAppliCant;q
(By Adwecate: Shri Arun éhardwaj)

Yersus

1Union of Indiay
through

Secretary, )
Ministry oF_Home Affairsy

North Blo gk}

New Delhi'd
2Commissioner of police)
PHQ IP Estate,

New Delhif

3 deputy Commissioner of Police
(Ha estt) (SIP Branch)

PHR, IP Estate)

New Delhif

4, Deputy Commissioner of policg,
I Bns DAP, Kingsuay Camp,

Delhi

(By Advocate: Shri George paracken)
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S R,Adigs, VC(a):
Applicant seeks appdintment as Constable
(ExS) in Delhi police with sffect from the same date

his batchmates have been appointed/uith consequential

benefi tsil

2. Admittedly applicant uas provisionally selscted

@s Constable pursuant to respondents' advertisement

dated 24,5.9. He was got medically examined in Civil

Hospital Rajpur Road, New Delhj 0n 30.10.98 yhere
L




A,

s 2
he was declared medically unfit due to eolour blindnsss,
Upon his filing an appeal supported by medieal
certificates from tuo doctors, he was medically
reexamined by the Medical Board of Lok Nayak
Ho spital on 3].:’5£§99, and respondents state in theip
reply that he wag declared medically fit by the
Chaiiman, Medical Board, Respondents stats further
that as the Chaimman Medical Board had not mentioned

the gpecific diseas®® because of whichappli cant

was declared f‘it(anc_l because the two medical
certificatas indicated that applicant was not
100%._, free from colour blindness, they decided to

get him re examined medically from an Eye Specialist

in AIIMSJ

34 In the light of the report of the Chairman,

Medical Bpoard declaring applicant to bs medi cally
fit , there should not bs a8ny necessity to subject
him to Get another medical examination. If

respondsnts so consider necessaryy it is open to

which had re-~pxamined applicant, without subjecting

him to yet another medical examination, which in

'\/t';aur\ﬁhﬂwicrtft,

i
them to seek clarifications from the Medical Boarg ]
any cass is not/\provided for under rules/instructions, /

4, Respondents should take a final decision
on 3pplicant's appointment as Constable (Ex)' within
tuo months from the date of receipt of a copy of

this ord erﬁ

5. e OA is disposed of accordinglysd No costsl]
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( DR .ALVEDAVALLT ) (s.R.ADIGE )
MEMBER (3) - VICE CHAIRMAN (n). !
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